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IN THE CENTRAL- ADMINISTRATIVE TRIBUNAL (gj
. pRINCIPAL BENCH
NoW DELHI,
0.A., No, 1640/91 . Date of decision 29,2.1996

Hon'ble Shri S.R. Adige, Member (A) -
Hon'ble Smt.Lakshmi Swaminathan, Menber (3J)

Shri Sohan Lal
Casual Worker
Project Management Organisation,
DIPEC Army Parade Ground’
- Delhi Cantt.,Neu Delhi-10

see Apnlicant

(By Advocate Ms Ommen,counsel for
the applicant) :

Vs,

1. Tha Union of_India through the
Secratary to the Govt.Ministry of
Defence, South Block, Central S=ctt.,
New.Dealhi, .

2. The Director,
Project Management Organisation
Room No,424,
Air Force Headquarters,
Vayu Bhauwan, New Delhi-11.

3. The Administrative Officer,
Project Managament Organisation, -
DIPcC Army Parade Ground,

Delhi Cantt,New Delhi~10

.+« Respondants

0 RDE R (DRAL)

(Hon'ble Sti S.R. Adige, Mamber (A)

We have heard Ms Ummen, counsel for the
applicant but none appearad for the respondents, 2lthoujh
ve waited tili 2.50 PM today, We find that the raspondants

have app®ar=d esarlier and they have alsz filsd their

%eply; Ue,’therefore, propeed to dispose of this 0.A.
after hearing Ms Ummen and perUsiné the materials on
%ecprds. |

2. From -the ﬁaterial on record, it wsuld appsar
that the’ applitant was engaged by Project M;naqement

Organisation, DIPEC under the Defence Ministry, Yhile +he

'rQSpéndenps state that this organisation is purely
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temporary in character and the reguiremsnt for
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© .
casual labourers dependsd on particular phase of

prpduction, the applicant Eas contended in his
rejoinder that théré was some plan to make this
organisatioh.a permanent one, It is also contendad
that‘the applicant uas performing the duties of a
7R '
peonLthat prganisationsand that work is still
available.uith them.
3. Be that as it-méy, we notse that the
applicant was disengaged on 19,6.1991 and is out of
work since then,
4, | We,therefore, dispose of this 0A, with a
diraction that in the svent that the soplicant files
a selé contained représentatioQ to the respondents,
within onse month(?roﬁ the date of receipt of a cony
¢f this judgment, the resgondeﬁts, subject to the

availability of work, will conszider reengaging the

applicant as a casual labourer in preference to

outsiders and those with overall lesser length of

service, in accordance with ths =xtant rules and

instructions on the subject. No costs.

JaiIy A — Aot 9
(Smt,Lakshmi Swamninathan) (5.R. Adide )
Member (3J) Member (A)
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